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'  THE MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE 
(SHRI SHIVRAJ V. PATIL) : fa) 
and (b). No pension ’s sanctioned 
to any one for being a personnel of 

the ibmier Indian National Army 
of pre-Independence  period.  How-
ever, Ministry  of* Home  Affairs 

consider  claims ol  eligil̂le persons 

who satisfy  the  prescribed criteria 

for  grant  ol  pension  under  the 

“Swatantrata  Sainik  Samrnan 

Pension Sebeme”. Under this scheme 

freedom  fighters  including  ex- 

INA and  cx-Iudian  Independence 

Leagu(  per sound  w ho  suffe red 

im})risonmcnt'(k l< nlion  in  Lritish 

Jalls/( amyis lor nore tlian 6 n ontVis 

arc sauctioiu d  “Swatiuitrata  Sainik 

San ri au  I’cnsioi.’’.  So i;>.r  33,280 

a]>]ili('Jil iiUiS ioi gnuit ol ])i'Usioii luidrr 
this Si lu'Tne lia\ r b< ( ii r( reived Iroin 

tViose who chiini to have i artiei] at( d 

in tin INA, ill' Ti:cii;ui Ind( p( nd< nee 

L< a, ue  and  sufl< red  detentioi. ini- 

prisonmenl  in  I'ritish Jails Can.ps. 

Oi ihesr, i7,oP.i h-'ive Ixcn sanctior.ed 

SwatantratJi  Saiiiik  Pensi(ni  while 

th< elain sol 9,12̂5 lun e 1k ( n rejectrd. 

R<nuiining  /074  cases  are  i.nder 

difi(rent  stages oi scrutiny.

(c) and (d). Do not arise.

Policy  for  take  over  of  Sick 

Industrial Units

2563.  SIIRl  DESAI ; Will 
the  I'.iinister oi  INDUSI'RY be 
pleased to state;

(a) whether the Central propose 
to formulate a long term policy on 
take over of sick indnstrial units;

(b) whether  Government  had 
appointed a committee to go into 
the question of the  problem of 
sickness of industries and suggest the 
approach  of the Government in 
respect of taking over tlu; industries;

(c) if so, whether they have also 
submitted their report to Govern-
ment;

(d) if so, the main details of the 
same; and

(e) the steps being taken to iaoi 
plementthem ?

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
rSHRI CHARANJIT CHANANA) :
(a)  The  policy on sick industries 
was aiuiounced on the 15th May,
1978 in both th( Houses of Parliament 
by the then Minister of Industry. 
The ])oUcy is jiresently being reviewed 
by the Government.

(b) No, Sir.

(c) to (e) Do not arise.

Sanction to  Karnataka  Electro-

nics Development Corporation’s 

Collaboration ŵilh U.K.  Firm

2564.  SHRI 15.V. Di:SAI : Will 
the PRIME MINIST1:R be pleased 
to state:

(a) w'he her i' is  a  fact  that 
Cen re has cleared technical col- 
labora ion be ween Kaniarjika Elec-
tronics  Deve lopment  Corpora lion 
and he UK firm ibr he manufactuie 
of liigh vol a/e resisiors;

(b) if so, he main poin's of the 
agreement reached  between  ihe 
Karnaiaka Electronic Development 
Corportation;

(c) the main production of the 
Corporation;

(d) what amount of help and 
assistance will be provided by the UK 
firm; and

(e) when the production is likely 
to be started ?

THE MINISTER OF STATE 
IN  T4E  DEPARTMENTS OF 
SCIENCE AND TECHNOLOGY, 
ELECTRONICS AND ENVIRON-
MENT (SHRI C.P.N. SINGH) :




